
But I am telling him again and again 
that he ean come and sit with me.

Shri S. M. Banerjee: But the whole 
incident will become a story alter 
two days.

Mr. Speaker: Now, we take up
the Calling Attention Notice; Shri 
Hansda.

DtlSJ hro.
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

P o l ic e  F ir i n g  i n  A n d a m a n  I s l a n d s

Shri Subodh Hansda (Jhargram): 
Sir, under Rule 197, I beg to call the 
attention of the Minister of Home 
Affairs to the following matter of 
urgent public importance and I 
request that he may make a state
ment thereon:—

“The labour unrest in Andamans 
Island leading to police firing 
resulting in the death of three 
persons and injuries to many 
others.”

The Minister of Home Affairs (Shri 
Lai Bahadur Shastri): Sir, it is a 
somewhat lengthy statement; but I 
shall try to read it out quickly.

On the 9th April 1962, the workers 
of two Construction Divisions and one 
Maintenance Division of the Anda
mans Public Works Department in 
Port Blair and others places in the 
South Andaman Islands struck work 
without notice and took out a pro
cession consisting of about 1,500 
workers to the Secretariat building. 
The Principal Engineer offered to 
meet the representatives of the pro
cessionists to hear their demands and 
to explain the position. The proces
sionists, however, stated that they 
had no representatives and had 
gathered togethei* in their individual 
capacities. The Principal Engineer 
then asked them to let him have 
their demands in writing so that they
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could be properly considered. The 
processionists, however, informed him 
that they could not put down their 
demands in writing as they were 
illiterate. Later, about 10 persons 
met the Principal Engineer in his 
office room and made two demands. 
Firstly, they wanted an increase of 
Rs. 5 p.m. in their emoluments and, 
secondly, that a regular scale of pay 
should be given to casual labour. The 
Principal Engineer informed the 
workers that it was not within the 
competence of the local administra
tion to sanction an increase in their 
salary and the matter had been 
referred to the Government of India.

As regards the other demand, they 
were informed that the „ revised 
strength of the various Divisions of 
the P.W.D. was being fixed by the 
local administration and that an 
equivalent number of casual workers 
would become entitled to regular 
scales of pay and other benefits. The 
workers, however, did not pay any 
heed to the Principal Engineer and 
continued to remain in the Secretariat 
in spite of repeated requests to dis
perse and return to their work The 
Labour Welfare Officer also explained 
to them that all their legitimate 
demands were being considered 
sympathetically and they should not 
resort to strike. Unfortunately the 
workers, instead of returning to their 
work, surrounded the jeeps of the 
Principal Engineer and other officers 
of the PWD and refused to let them 
leave the Secretariat premises. The 
police had to intervene in this situa
tion to rescue the officers. At about 
2.30 p .m . the crowd left the Secre
tariat and marched in procession to 
the PWD stores at Phoenix Bay where 
GCI sheets intended for distribution 
to the settlers under the colonisation 
scheme were being loaded in trucks 
by workers of the Andaman Labour 
Force. This work was obstructed. 
The District Magistrate and the 
Superintendent of Police met the 
workers during the evening near the 
PWD stores where they were conti
nuing to sit Efforts were made at 
length to explain to them that 1hei?
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demands were already being consi
dered sympathetically and they were 
advised not to continue the strike or 
to obstruct Government-work but to 
return to their own jobs peacefully. 
The workers, however, stated that 
they would not leave the spot till 
their demands had been sanctioned 
and also threatened that they would 
not allow workers of other Depart
ments to carry on their normal acti
vities. The workers were advised 
repeatedly that it was in their own 
interest not to take the law into their 
own hands and to pursue their 
demands peacefully.

On the morning of the 10th April, 
the District Magistrate and the Super
intendent of Police were round 
Port Blair at about 5.30 a .m . and 
found that over 200 workers were 
still squatting near the PWD store 
in a hostile mood. About 40 workers 
of the Andaman Labour Force who 
were to report at the PWD store for 
duty at 6 a .m . were not allowed to 
reach the place of their duty by the 
PWD workers. In these circums
tances, the District Magistrate pro
mulgated an order under Section 144 
Cr. P.C prohibiting all meetings, pro
cessions and demonstrations and of 
assemblies of five or more persons on 
thoroughfares, roads or in open 
places within this area.

The order was explained to the 
workers over the microphone in 
Hindi and in Tamil and they were 
advised that they should disperse 
within ten minutes as their continu
ing to squat there was in contrven- 
tvon of the prohibitory order. Since 
the workers did not leave, efforts were 
made to disperse them by directing 
the water hoses on them. Tear gas 
was then used and a police party 
wtth canes advanced towards the 
P.W.D. workers. As soon as the police 
party approached them the workers 
pelted stones and empty glass bottles 
on them and advanced towards it. 
Hie district magistrate and several 
other members of the police force

including the Superintendent of Police 
were hit by stones. Seeing that the 
situation could not be controlled by 
other measures the police were order
ed to open fire. Five of them were 
admitted to hospital. In this firing 
one worker was unfortunately killed 
on the spot, 23 others were injured 
as a result of brickbats, cane charge 
and the firing. They were immediately 
taken to hospiir.i. Two of the workers 
succumbed to their injuries in the 
hospftal and the others are fortunate
ly out of danger. After this firing 
when the police wanted to take 
injured persons to the hospital the 
crowd again becamo violent and 
started pelting stones and bottles 
with the result firing had again to be 
resorted to. The crowd, was subdued 
for a short time after this firing but 
later attacked the jeep carrying the 
district magistrate and the superin
tendent of police who were returning 
after visiting the injured persons in 
the hospital. Both these officers were 
mobbed and attacked by the workers 
and besides blows they were also hit 
by stones. The district magistrate’s 
jeep was smashed and overturned. 
The two officers managed to enter a 
nearby building but this was sur
rounded by the workers and heavily 
stoned. Armed police were then posted 
at all vulnerable points in the town 
and the police were directed to patrol 
the area.

Subsequent reports from the Chief 
Commissioner show that the night of 
the 10th April passed off without 
incident at Poj-t Blair but the P.W.D. 
labour in the Bamboo flat area was 
not allowing any water boat to take 
water from that side for the 
Chatham saw mill and the power 
house. A bridge has also been damag
ed at Burmanalla. On the 11th April 
certain elements are reported to have 
been active in the rural areas at 
South Andaman Island where they 
destroyed three or four wooden 
bridges, completely twitting off Port 
Blair by road from Wimberlyganj or 
Bambooflat. Telephone connection*



.between Wtmberlyeanj and Port 
Blair were dislocated.

The latest report from the Chief 
Commissioner is that no further inci
dents have occurred. Temporary 
arrangements have been made for 
jeeps to pass over the culverts where 
bridges had been destroyed. The 
regular ferry service to Bamboaflat 
.has been restarted and but services 
in the city and the rural areas are 
being resumed.

This has been a very regrettable 
and. unfortunate incident. The Chief 
Commissioner has been directed to 
personally conduct an inquiry into 
the firing and other connected inci
dents as early as possible. To assist 
him in maintaining law and order the 
Chief Commissioner had on the 11th 
April requested that arrangements 
might be made to send him one com
pany of armed police. The Govern
ment of West Bengal were according
ly requested to send one company of 
armed police by air immediately to 
Car Nicobar from where they would 
be ferried by air to Port Blair. Half 
a company of armed police according
ly left Calcutta on the 13th and the 
other half on the 14th April. Condi
tions in the island are returning to 
normal. The P.W.D. labourers have 
resumed work since yesterday.

Shrl A. K, Gopalan (Kasergod): I
want a clarification. After the firing, 
according to the letters and telegrams 
that w-> have received, the police offi
cers are moving from house to house 
terrorising the people so that the 
people are even afraid to come out 
of their houses. Will the Minister 
see that this fear that is there among 
the people after the firing is not in
creased by the tyranny and suppres
sion of the police officers thus going 
from house to house?

Shri La] Bahadur Shastri: j have
no information on that point. But if 
there is anything like that it would 
cetainly be stopped promptly.

Shri Raj* (Rajapur): Mr.
Speaker, this House is directly res-
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ponsible for what has happened in 
the Andamans, and we would like to 
have a little more assurance from the 
hon. Home Minister regarding the un
happy developments to which he has 
just referred. First, there is the time- 
honoured excuse that firing was re
stored to because there was resort to 
stone-throwing. We have heard it in 
this House and in this country um
pteen times. May I know the extent 
of the injuries suffered by those two 
loyal officials, the District Collector 
and the Superintendent—and what are 
the reports of the medical authorities 
of the Andamans regarding those in
juries? Secondly, may I know whether 
the Home Minister is conptemplating 
the extension of the benefits of the 
Indian tradu union laws to those un
fortunate labour, and thirdly, since it 
is the Commissioner who is involved 
in this firing, may I know whether 
we will be having an independent and 
impartial enquiry in addition to the 
official himself who is responsible for 
ordering the firing?

Shri Lai Bahadur Shastri: The hon.
Member is mistaken in suggesting 
that the Commissioner himself order
ed the firing. It is not the Chief 
Commissioner.

Shrl Nath Pai: The Chief Commis
sioner is the chief executive there.

Shri Lai Bahadur Shastri: True,
but he was not there and he did not 
order the firing; it was a subordinate 
of his, the collector or the District 
Magistrate whatever you might call 
him—who did it. The Chief Commis
sioner has, therefore, been asked to 
conduct an enquiry into this matter.

As regards the injury, etc., I have 
not got the details, but as to the 
question whether they were injured 
or not, the situation has to be judged 
in the light of what I have just now 
stated: about 1,500 people defying
section 144 and defying the directions, 
and not accepting any kind of persua
sion. The crowd goes on and goes 
ahead; it squats at a place and pre-j 
vents the Government from workings 
What has to be done in those circum-
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stances? Action has to be taken in 
the light of these conditions. I do no1 
say that firing should immediately be 
resorted to, but every step was taken. 
Th«y were requested to be quiet. A 
mike was used. Position was explained 
to them in Hindi and Tamil. Hoj^e 
pipe was used first and then tear gas, 
and even cane was used. When all 
these things did not prevent their 
continuing to sit at that place, when 
they were defying the law and pelting 
stones, ultimately, wh^n the authori
ties found that it was a threatening 
crowd, perhaps they had to take this 
action. But I am not prepared to 
justify it, because an enquiry has to 
be held.

Some Hon. Members rose—

Mr. Speaker: I will allow a few 
questions because so many notices 
were given. But only a few questions 
must he pul.

Shri Jaipal Singrh (Ranchi West): 
May I submit that Ihe hon. Minister 
has completely missed the point my 
hon. friend Shri Nath Pai raided? 
What he said was anent the Chief 
Commissioner conducting the enquiry. 
I am not making any personal refer
ence to the Chief Commissioner be
cause I have known him 1 have 
visited the Islands in connection with 
the Dhebar Commission. I know the 
conditions there perhaps much better 
than the hon. Minister himself. The 
question is, since the Chief Commis
sioner is the chief executive, he is the 
chief responsible person—all the per
sons may cr may not have done the 
rifiht thing, that is, the subordinates— 
it is highly improper that an enquiry 
should be conducted by him. The en
quiry should be by somebody from 
outside, may be a judicial body or a 
high court judge, but certainly not by 
anyone connected with the adminis
tration of the Islands.

Shrimati Rena Chakravartty (Bar- 
rackpore): My point is that, apart
from this enquiry, there should also 
be an enquiry as to the method by 
which all these matters are referred 
to the Central Government, because,

knowing as we do how the erstwhile- 
Part C States like Manipur, Tripura* 
etc., were being administered, it majr 
be pointed out that there are long
standing grievances which are never- 
attended to and are still hanging flre. 
Even now, one point has not been 
made clear in the statement of the? 
hon. Minister, namely, how long it 
ha? taken the local administration 
to fefer the matter to the Central. 
Government. I would like to know,, 
for instance, when this wage question, 
was referred to the Central Govern
ment; how long ago had it been rais
ed, for it is- clear that they had reach
ed the end of the tether, their- 
patu-nce, for it is only at the last they 
could have gone to this extent. There
fore-, the whole administrative machi
nery has also to be enquired into.

Shri Lai Bahadur Shastri: I could
meet that point, and I would like t® 
clarify it. 1 do not say that things, 
are not delayed in the processing of 
cases, But, in so far as this particular 
matter is concerned,—increasing their 
allowances and basic wages—this- 
matter was, referred to this Govern
ment only in the third week of 
February.

Shrimati Rena Chakravartty: What
about the local administration? When 
was it raised with them? There are 
no trade union laws there.

Shri Lai Bahadur Shastri; Yes.
Anyhow, I merely wanted to say that 
it came here in the third week of 
February. The matter was discussed 
in the month of March and we were 
about to take a decision on this mat
ter in this very month.

Some Hon. Members rose—
Mr. Speaker: Shri Tyagi.

Shri H. P. Chatterjee (Nabadwip): 
Sir, I had tabled an adjournment 
motion and this Calling Attention. 
Notice has come on that.

Mr. Speaker: I have called Shri
Tyagi:



8*»rt Tyaffi (Debra Dun): Sir, I am 
one with my hon. friends on the oppo
site Bid* in their sentiments about 
this shooting. These incidents are 
now repeating in the country, and 
they are a symptom of the deep- 
rooted disease. I would therefore 
suggest, and the hon. Minister might 
agree, to have a discussion and know 
as to how the House react to this 
question of shooting.

As regards the enquiry, I also feel 
that there should be an independent 
enquiry into this matter. My hon. 
friends on this side of the House are 
also equally sorry for this shooting.
We do not welcome it, nor are we 
proud of it. Actually we are asham
ed that the police had to resort to 
shooting. The fact may be that there 
was no other alternative.

Therefore, Sir, I submit that a fair 
enquiry may be held so that the 
country may know that the hon. 
Home Minister is keen to avoid such 
incidents in future.

Shrl H. P. Chatterjee; The mat
ter is very serious in all conscience. 
People wanted bread and they were 
shot at. May I ask the hon. Minis
ter whether he is prepared to go 
there himself with some of the 
Members ofi the Opposition to en
quire into the matter and do the 
needful?

Mr. Speaker: You can’t expect
him to make enquiries.

Shri Hari Vishnu Kamath
(Hoshangabadf): Has the Govern
ment any serious objections to in
stituting a judicial enquiry into the 
matter? What arc the objections of 
the Government to holding a judi
cial enquiry?

Mr. Speaker: That suggestion has 
been made, and the Government 
have to think over it whether they 
.are prepared.

Shri Hari Vishnu Kamath: The
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hon. Minister has not answered Shri 
Jaipal Singh’s question.

Shri Nath Pai: The hon. Minister 
was telling the House that the Com
missioner has been asked to enquire 
into the matter. We want to know 
what are the objections and difficul
ties in accepting our suggestion.

Shri Hari Vishnu Kamath: We
want a judicial enquiry into the 
matter. Why should the persist in 
having an executive enquiry? There 
are so many High Court judges.

Mr. Speaker: That is being consi
dered.

Shri A. K. Gopalan: It has already 
been said that wherever there is 
firing as far as possible a judicial 
enquiry Will bo conducted. That 
has been said before in .this House.

Shri Nath Pai: Will the hon. Min
ister make facilities available for a 
few Members of Parliament to go- 
and see the conditions there (Inter
ruption) ? We do not want a free 
treat, we will pay our expenses 
(Interruptions).

Shri Nambiar (Tiruchirapalli): 
This is a police report; we do not 
believe it.

Shri Lai Bahadur Shastri: Sir. it
is.............

Shri Nath Pai: We are not able to 
htar.

Shri Lai Bahadur Shastri: It is so
confusing. You are all talking, I 
am sorry I cannot listen to every
body. Well, I see the justification.
I had in my mind even before, that 
after the Chief Commissioner’s en
quiry if we do not feel satisfied we 
might hold another enquiry. But it 
will delay matters. Therefore, I 
think......... (Interruption) .

Mr. Speaker: Order, order. Let us 
listen to him



Shri Lai Bahadur Shastri: There
fore, I feel that we will send a judi
cial officer from Maharashtra to make 
an enquiry into the matter.

Shri Bari Vishnu Kamath: For
-once he has decided well.

Shri Tyagl rose—

Mr. Speaker: Order, order. I think 
the House is now satisfied.
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Shri Tyagl (Dehra Dun): Sir, I
rise to a point of order.

Mr. Speaker: In a vacuum?

Shrl Tyagi: Yes, Sir.

Mr, Speaker: That business has 
been concluded.

Shri Tyagi: The rules permit, Sir, 
that when one business is over and 
another is to begin we may raise a 
point of order about the procedure, 
programme or the agenda before the 
House.

Mr. Speaker: What is that?
Shri Tyagl: I want to seek your 

ruling on a matter so that it may go 
on record. I had sent a Calling At
tention Notice regarding police firing 
on a mob at Allahabad. There were 
quite a few casualties. But you were 
pleased to withhold permission. I 
received information this morning 
that the Speaker had withheld per
mission to the matter being raised in 
the House. I would like to know 
purecisely the reasons for which this 
is not being allowed. No doubt, this 
is really a matter of law and order. 
But I would like to know to what 
extent law and order questions will 
be allowed and to what extent not 
allowed.

cult for me. I would request h<m. 
Members to exercise restraint in such 
matters. First of all, it is purely a 
matter of law and order for the State
to deal with. If we discos* it here, 
it will create some conflict. There 
were some adjournment motions also 
relating to State subject.

Shri S. M. Banerjee (Kanpur): But 
it was refused to be discussed in the 
State Assembly.

Mr. Speaker: So, is he going to 
raise it here? I have disallowed some 
adjournment motions on the ground 
that they relate to a question of law 
and order, which is purely a State 
subject. If we begin to discuss mat
ters ihat are to be dealt with by the 
States, we will be coming into con
flict with them and, perhaps, we may 
not be able to work here because 
they would take up other matters 
which are the concern of ours, and 
there would always be quarrels and 
fights and the Constitution cainnot be 
worked at all. It is possible that a 
particular hon. Member may feel very 
strongly on a particular point. Even 
then, the principles that are laid 
down have to be followed. This is 
purely a matter of law and order and, 
therefore, canrnot be raised here in 
this forum, whether it be by an 
adjournment motion or by a calling 
attention notice. It cannot be raised 
here in any of these ways and, there
fore, it was disallowed. I hope Shri 
Tyagi would be satisfied with that. It 
should <not be discussed further.

Shri Tyagl: There is only one point 
for clarification. I entirely agree 
with you that we cannot discuss mat
ters which do not belong to this 
House. Here it is a matter of law 
and order.

Shri V. M. Trivedi (Mandsaur): On 
a point of order.

Mr. Speaker: Let the first point o f 
order be over.
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Mr. Speaker: If even senior Mem
bers persist like that, it becomes diffi

Shri Tyagi: You are perfectly rj*htv 
in holding that the law and order


